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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A./LA./fl.A.No ............ 	......................... ...1 994 

...Ch.:..c'QI.,..................Applicant ( s  ) 
Versus 

Uf ............. Respondent ( s ) 4
Office note as to 

Sr.No 	Date 	 0 r d e r s 	 action(if any) 
taken on order 

CS 

- 

21 2 4.10. 94. 	Heard. There was a ttkx 

later advertisement calling for 

applicatis from intending candidate 

for the post in question and there 

was already a requisition to the 

Employment Exchange, Bhubaneszar to 

spisor thenames of candidates. 

rhaps with a view to have wider 

zaie of consideration the general 

advertisement must havebeen given. 

This does not presuppose that 

everything that was dcne till the 

advertisement was r*.iblished, has been 

nullified or is interxed to be 

ignored. A4.4. is too early to say 

hcv7 the aurhorities will act in the 

matter of appointment. The applicatior 

is too premature in -4jeh as the 



0.A.578/94. 	(C) 

Serial 
N. of 	Date of 
Order Order 

Order 0.2 at 
4.1O.91. ccnt 

Office note aPk to p 
action (if any)\ 
taken on order 	' 

appointrrnt is caicerned. We find no 

reason to quash the advertiserrent which is 

intended to giv 	wider publicity. 
o 

There is no ground to admit the applica ion 

nd the sarre stands dismissed. 

Vice-Chairman  

Order with Signature 


